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(b) U no block has been allotted, 
what are the reasons therefor?

(c) How many blocks were offered 
to Madhya Bharat at the three allot
ments beginning from last October?

(d) How many were accepted by 
Madhya Bharat Government?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
matter is under consideration.

(b) Does not arise.
(c) and (d). Seven Community Pro

ject Development Blocks have been 
allotted In 1952-53 and 1953-54 on flie 
basis of proposals receiTod from the 
State Government.
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The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) and (b). Yes.

(c) Rs. 1,49.400 (including a loan 
of Rs. 1,01,600).
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The Minister of Commerce and In̂  
dustry (Shri T. T. Krishnamachari):

(a) Yes, Sir.
(b) The reserves are estimated ta 

be. roughly 283 millipn tons.
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*668. Babu Ramnarayan Singh: will 
the Minister of Rehabilitation be
pleased to state:

(a) whether cases in connection 
with the verification of claims of dis-̂  
placed persons have all been decided;

(b) if not, the percentage of the 
cases so far decided;

(c) whether copies of the decisions 
mentioned in part (b) above are 
given to the persons concerned;

(d) if so, the amount of time 
generally taken in this process; and

(e) whether Government are aware 
of the delay in the verification of the 
claims and also in getting copies ot 
decisions?

The Deputy Minister of Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya): (a) and (b). 
All claims except less than 1 per cent, 
have been verified.

(c) Yes.
(d) Claimants who applied for 

copies to the Claims Officers/Com
missioners concerned at the time of 
passing of orders were generally sup
plied copies on the date of application 
or within a few days thereafter. 
Claimants who failed to obtain copies 
from Claims Officers/Commissioners 
experienced some delay.

(e) As explained above, verifica
tion was all but completed by the 17th 
May 1953 when the Displaced Persons 
(Claims) Act expired. Until fresh law 
is enacted, the small number of un
verified claims will have to pend. The 
matter was explained in the Press 
Note issued on the 27th May, 1953 a 
copy î  laid on the Table of the House^




